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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  724 OF 2023 

IN THE MATTER OF: 

Bittu       …Applicant 

Versus 

State of Uttar Pradesh & Ors.       …Respondents 

REPLY ON BEHALF OF THE PROJECT PROPONENT/ 

RESPONDENT NO. 8 TO THE APPLICATIONS FOR 

DIRECTIONS  

Most Respectfully Showeth: - 

1. That the Project Proponent/ Respondent No. 8 is filing the present

Reply to the Application for Directions bearing I.A. No. 744/2025

in OA No. 724/2023.

2. That this Hon’ble Tribunal vide order dated 29.10.2025, after

hearing all the parties in Original Application No. 724/2023, fixed

the present matter for final hearing on 27.03.2026 and granted

liberty to the Respondents including the answering Respondent to

file response /additional response within two months. At this

juncture, it is noteworthy to reproduce here relevant paras of the

common order passed in Original Application No. 1003/2024,

Original Application No. 1373/2024 and Original Application No.

724/2023 for the kind convenience of this Hon’ble Tribunal:

3. List on 27.03.2026 for final hearing.

4. Pleadings may be completed before that date and if any

response /additional response is to be filed by any of the 

other respondents, then the same may be filed within two 

months and in case any rejoinder to the same is to be filed by 
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the applicant, then the same be filed within next one month 

and no further adjournment will be granted for this purpose. 

3. Thereafter Applicant in Original Application No. 724/2023, titled 

as Bittu versus State of Uttar Pradesh & Ors. moved two I.As. one 

for urgent listing/early hearing i.e., I.A. No. 745/2025 and other for 

directions i.e., I.A. No. 744/2025. 

4. That this Hon’ble Tribunal vide order dated 28.11.2025 allowed the 

I.A. No. 745/2025 and granted liberty to the Respondents including 

the answering Respondent to file the reply to I.A. No. 744/2025. 

And listed the matter on 16.12.2025 for hearing only for I.A. No. 

744/2025. At this juncture it is noteworthy to reproduce here 

relevant paras of the order dated 28.11.2025 passed in Original 

Application No. 724/2023 for the kind convenience of this Hon’ble 

Tribunal:  

7. Reply to I.A. No. 744/2025 may be filed by respondents no. 

1 to 7 and respondent no. 8 respectively.   

8. List on 16.12.2025 for hearing on I.A. No. 744/2025.      

5. That the Applicant in I.A. No. 744/2025 alleged that answering 

Respondent continued the mining activities during the GRAP-III 

Stage.  

6. It is submitted that Commission for Air Quality Management 

(CAQM) vide its notification dated 11.11.2025 implemented Stage-

III of GRAP in National Capital region and Adjoining areas and the 

same was revoked by the Commission for Air Quality Management 

vide its notification dated 26.11.2025.  

A copy of the notification dated 11.11.2025 and 26.11.2025 issued 

by the Commission for Air Quality Management is annexed 

herewith and marked as ANNEXURE-1 (Colly).  
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7. It is submitted that the answering Respondent was not aware of the 

implementation of Stage-III of GRAP, as no prior intimation or 

specific communication was received by the answering 

Respondent. In the absence of such intimation, and purely 

inadvertently, certain residual activities at the project site continued 

under a bona fide belief that operations were permissible. 

8. It is submitted that Additional District Magistrate, Ghaziabad, Uttar 

Pradesh issued the notice dated 10.12.2025 to the answering 

Respondent and imposed the penalty to a sum of Rs. 50,000/- (Fifty 

thousand) for continuing the activities during Stage-III of GRAP.  

A copy of the notice dated 10.12.2025 issued by the Additional 

District Magistrate, Ghaziabad, Uttar Pradesh is annexed herewith 

and marked as ANNEXURE-2.      

9. It is further submitted that on 11.12.2025 answering Respondent, in 

compliance of the notice dated 10.12.2025 issued by the Additional 

District Magistrate, Ghaziabad, Uttar Pradesh, paid the said penalty 

to a sum of Rs. 50,000/- (Fifty thousand) to the Non-Ferrous Mining 

and Metallurgical Industry, Uttar Pradesh, Government of Uttar 

Pradesh vide it Challan No. AKV250032037 thereby 

demonstrating the bona fide conduct and cooperative approach of 

the Project Proponent. 

A copy of the receipt dated 11.12.2025 of making the payment is 

annexed herewith and marked as ANNEXURE-3. 

10. It is submitted that the Project Proponent/answering Respondent 

has all kinds of requisite permissions from the respective authorities 

such as Mining Lease, Environmental Clearance and consolidate 

Consent-to-Operate & Authorization and answering Respondent is 

carrying out mining activities in compliance of requisite 

permissions and any other directions fixed by this Hon’ble Court. 
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11. The answering Respondent assures this Hon’ble Tribunal, with the 

utmost sense of responsibility, that all future notifications and 

directions issued by the Commission for Air Quality Management 

(CAQM) shall be strictly complied with in letter and spirit. The 

answering Respondent undertakes to remain vigilant and cautious 

to ensure that no such inadvertent lapse occurs in future. 

12. It is further submitted that presently GRAP-IV has been 

implemented, and in complete compliance thereof, all mining 

activities at the project site stand completely closed. The answering 

Respondent further undertakes that mining operations shall remain 

suspended and shall not be resumed until GRAP-III and GRAP-IV 

restrictions are fully lifted by the competent authority. 

 

13. In view of the above facts, bona fide conduct, compliance already 

made, and the categorical undertaking furnished herein, it is humbly 

prayed that this Hon’ble Tribunal may be pleased to take a 

considerate and lenient view in the matter as it was neither 

intentional and has occurred due to the lack of knowledge for which 

penalty was imposed and duly paid. 

14. That the supporting Affidavit is being filed along with this Reply. 

FILED BY                                                                       

 

SAURABH RAJPAL  

(ADVOCATE FOR RESPONDENT NO.08) 

OFFICE:-D-206, 2ND FLOOR,  

LAJPAT NAGAR I,  

NEW DELHI-110024 

MOB: -9971792885 

                                          E-MAIL: -advocatesaurabhrajpal@gmail.com   

PLACE – NEW DELHI 

DATE -   15.12.2025  
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-
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELID 
ORIGINAL APPLICATION NO. 724 OF 2023 

IN THE MATTER OF: 
BITTU ... APPLICANT 

VERSUS 
STATE OF U.P AND ORS. . .. RESPONDENTS 

AFFIDAVIT 

I, Bani Singh, S/o Shri. Raju Nath Singh, Aged About 55 Years, Rio. 306 

Shankar Vihar Colony Quaari Aligarh Authorized Representative of the 

presently at New Delhi, do hereby solemnly affirm and 

espondent No. 8 in the instant Matter and I 
sant with the facts and circumstances of the 
ompetent to swear this affidavit. 

mpanying Reply/IA's have been drafted under 
ions, which I have read and understood. I further 

state that the averments made therein are true and correct to 
my knowledge and belief. 

3. That the Annexures filed along with the reply /IA's are true 
copy of their respective originals. ~ ~ 

DEPONENT 

VERIFICATION • 
~\J..qtAl>. 

Verified at New-Bethi on this \2.__ _ day of December 
2025 that the contents of my aforesaid affidavit are true and 
correct to my knowledge and belief. No part of it is false nor 
anything material has been concealed therefrom. 

/ 

c,£¥~ 
DEPONENT 
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Com.nission for Air cluality ManaSement ir
National capital Region and

Adioinlng Areas ?.rol r

No.t2oo17 127 lGRAI,l2o2l /CAQM -lq q g- D-f 11ft November,2025

Clarification/ Modification to invocation order for Stase-III of GRAP

Sub.: Clarification to Order dated 11.1L.2025 for invocation of actions
under Stage III of extant schedule of GRAP 113.12.2o241

In continuation to invocation order for Stagc-lll of GRAP vide even no.

1444 DT dated i 1.11 .2025, it is clarificd that:-

2. Dircction No. 88 datccl 03.06.2025 as amended on 17.1O.2O25 allows all

IIS IV commercial goods vctriclc to cnter Delhi for a limited period up to

31.10.2026 and rcstricts cntry of all IIS III and bclow comme rcial good

vehiclc (registered outsidc Delhi) into Delhi w.e.f. 01 .11.2025.

3. As GRAI'is an cmergcncy mcasurc, it shall prevail as far as restrictions on

entry of IIS-lV dicsct opcrated LCVs (goods carriers) are concerned.

Thercforc, Action I)oint No. 6 of Stagc-lll of GIIAI'] schedule is modificd and

may bc rcad as undcr:

'GNCTD to not perrnit BS-I1i/ diesel operated LCVs (goods

carrlers), registered outside Delhl, to enter Delhi, except those

carrying essential cornmodities / prouiding essential seruices"

4. It is further clarificd l.hat in terms of Direction No. 88, as amended, all BS-

III and below diesel opcratcd LCVs (goods carriers), registered outsidc Delhi,

arc alrcady not pcrmittcd to enter Dt-'lhi, even if thcy are carrying essential

commodities / providing cssenl.ial services.

/l l/hr
hl)(R.K. A

Director ('lechnical)
(Membcr Convenor of Sub-Committee on GRAP)

To: All Concerned

l lPagel
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CoItlmisslon for AIr Quallty ManagemGnt ln
National Capital Reglon and

AdjoininS Areas ','.{Ol,l

No.12oo77 I 27 I }RAP I 2021 /CAQM - t\4 \ 11 1 lth November,2025

ORDER

Sub.: Invocation ofactions under Stage III ('Severe'Air Quality) ofextant
schedule of GRAP (December, 2o24|. - steps to be taken

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon'ble Supreme Court directions, issued a
comprehensively revised the schedule of GRAP vide its order dated
13.12.2024 for implementation with immediate effect by all concerned
(available on CAQM website i.e., caqm.nic.in).

3. Noting a sharp increase in AQI levels of Delhi, the Sub-Committee on
GRAP in its urgent meeting held today, reviewed the air quality scenario in
the region as well as the IMD/IITM forecasts and observed as under:

5. Actions under Stage-I, II & III of the revised GRAP shall be implemented,
monitored and reviewed by all the agencies concerned in the entire NCR to
ensure that the AQI levels do not slip further. All implementing agencies shall
keep strict vigil and intensify measures of the extant schedule of GRAP.
Citizens are requested to strictly adhere to the citizen charter under GRAP
Stage-lll.

l lPage8

2. As of now, Stage- I & II of extant schedule of GRAP are in force vide
order dated 14.1O.2025 & 19.10.2025.

The AQI of Delhi ruhich tuas recorded as 362 for 10.1 1.2025 ('Very Poor'
Category), exhibited a sharp increasing trend and has been recorded
425 ('Severe' Category) at 9:OO AM on I 1 .1 1 .2025 owing to calm winds,
stable atmosphere and unfauourable meteorological conditions.

4. Accordingly, in an effort to prevent further deterioration of the air
quality, the Sub Committee on GRAP hereby decide to invoke aU actions
under Stage-III ('Severe' Air Quality of Delhi) of extant schedule of GRAP,
with immediate effect in right earnest by all the agencies concerned in Delhi-
NCR, in addition to the Stage-l and II actions already in force.
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6. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
rMD/rrTM.

It )l
(R.K. Agra

Director (Technical)
(Member Convenor of Sub-Committee on GRAP)

To:
The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow - 226 OOl.
The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan - 302 005.
The Chief Secretary, Government of Haryana, 4tt' Floor, Civil Secretariat,
Sector - 1, Chandigarh.
The Chief Secretary, Government of NCT of Delhi, 3rd Floor, Delhi
Secretariat, I. P. Estate, New Delhi - 11O OO2.
Additional Chief Secretary/ Principal Secretary, Department of
Environment, Uttar Pradesh.
Additional Chief Secretary, Department of Environment, Room No. 335, 3'a
Floor, Haryana New Secretariat, Sector 17, Chandigarh.
Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801, 8th Floor, B
Wing, Delhi Secretariat, Delhi - 1 10002.
Principal Secretary, Department of Environment, Room No.4224,2nd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.
Principal Secretary, Department of Transport, Government of Uttar
Pradesh, Room No. 7O1, Bapu Bhawan, Hazratgarlj, Lucknow, Uttar
Pradesh
Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No.4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 62l,6tn Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Ilill Road. Ludlow Castle, Civil
Lines, Delhi - 110054.
Principal Secretary, Urban Local Bodies, Uttar Pradesh,2O7, Lok Bhawan,
Lucknow, Uttar Pradesh.
Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.
Principal Secretary, Urban Local Bodies, Haryana, 506, Sth Floor, New Civil
Secretariat, Sector 17, Chandigarh.
Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9fr Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.

l"{
{val)

8

9

10.

11.

12.

13.

t4.

15

16.
t7.
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1.

2.

3.

4.

5.

6.

7.
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18. Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

19. Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana - 134109.

20. Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 3.d Floor, Jaisingh Road, New Delhi.

21. Addl. Director General of Police, (Traffic) Uttar Pradesh, Police
Headquarters, Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar
Pradesh.

22. Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

23. Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

24. Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi - 11OO75.

25. Vice-Chairman, Delhi Development Authority (DDA), B Block, l"t Floor,
Vikas Sadan, INA, New Delhi - 110023.

26. Chairman, New Delhi Municipal Council (NDMC), Palika Kendra,
Parliament Street, New Delhi - 1 10001 .

27. Commissioner, Municipal Corporation of Delhi, Civic Centre, 4ft Floor,
Minto Road, Delhi - 110002

28. Engineer in chief (E in C-l,ll, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

29. Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 1 1O01O.

30. Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi - 110032.

3 1 . Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh.

32. Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional
Area, Jhalana Doongari, Jaipur, Rajasthan - 3O2OO4.

33. Chairman, Haryana Pollution Control Board, C-l1, Sector 6, Panchkula,
Haryana - 134109.

34. Chairman, Delhi Pollution Control Committee, 6fr Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi - 110002.

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12ft Floor, Maso
Building, Indraprastha Estate, New Delhi- 1 10002.

36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No. 1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.

37. Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan - 3O2OO7.

38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226oo1.

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi - 11OOO3.

40. Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi - 110 001.

41. Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -11OO53.

42. Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi - 110023.

3lPage8
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43. Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003

44. Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.
Chairman, Greater Noida Industrial Development Authority, plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, Up- 20l3og.
Vice Chairman, Ghaziabad Development Authority, Vikas path, Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201001.
Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.
Member Secretary, Central Pollution Control Board (CpCB), parivesh
Bhawan, East Arjun Nagar, Delhi - 110032.
Member Secretary, Uttar Pradesh Pollution Control Board, TC- l2V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh - 226010.
Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 3O2OO4.
Member Secretary, Haryana Pollution Control Board, C- I l, Sector 6,
Panchkula, Haryana - 134109.
Member Secretary, Delhi Pollution Control Committee, 6e Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi - 110002.
Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana - l34ll2.
Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.
Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv
Line Fatak, Jaipur, Rajasthan.
The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
110002.
The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
I 10031.
The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi - I lO01 l.
The Deputy Commissioner, North Delhi, Alipur, Delhi - 110036.
The Deputy Commissioner, North East Delhi, DC Offrce Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi - 110093.
The Deputy Commissioner, North West Delhi, O I o of the Deputy
Commissioner, Kanjhawala, Delhi - l lO081.
The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan
Cinema, Delhi - 110093.
The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
110068.
The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-lV, New Delhi - 11OO24.
The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 1 10037.
The Deputy Commissioner, West Delhi, plot No. 3, Shivaji palace, Near West
Mall Gate, Raja Garden, New Delhi - 11OO27.
The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh - 25OOO2.

45.

46

47

48.

49.

50.

51

52.

53.

54.

55

57

56

59.
60.

58.

61.

62.

64.

65.

63

66

67
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68. The District Magistrate, Ghaziabad, District Magistrate Ofhce, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh - 201001.

69. The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh -
247776

70. The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh - 2O3OO1.

71. The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251001 .

72. The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245tOt.

73. The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

74. The District Magistrate, Gautam Budhha Nagar, T\rlsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

75. The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124OOl.

76. The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

77 . The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 13 100 1 .

78. The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 132103.

79. The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001

80. The Deputy Commissioner, Faridabad, Room No.- 111, lst Floor, Mini
Secretariat, Sec- 12, Faridabad -l2lOO4.

81. The Deputy Commissioner, Bhiwani, Commissioners' Office, Bhiwani,
Haryana -127021.

82. The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Raj iv
Chowk, Rewari, Haryana - l234}l.

83. The Deputy Commissioner, Mahendragarh l st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

84. The Deputy Commissioner, Palwal, Room No-2O1, Second Floor, Mini
Secretariat, Palwal, Haryana- 121 lO2.

85. The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107.

86. The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

87. The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi
Dadri, Haryana.

88. The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana - 126102.

89. The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan - 32 100 I .

90. The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

91. The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut - 25OOO2.

92. The Commissioner, Ghaziabad Nagar Nigam, Navyng Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201O01.

5lPaBeS
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93. The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh - 247776.
The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.
The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh - 251OO2.
The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -245101.
The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.
Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.
The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Offrce, Opp. BSNL Office, Rohtak, Haryana - 124OOl.
The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana - 13100l
The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Raiiway Road, Panipat, Haryana - 132103.
The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana - 132001.
The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana - 12f 001.
The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -122OO1.
The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.
The Additional Deputy Commissioner, Municipal Council Rewari,
Bharawas Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla
Rewari, Haryana -123401.
The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.
The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121 1O2.
The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - l22lo7.
The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.
The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.
The Depury Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.
The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan - 321001.
The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana - l22OO3.
Chief Controller of Explosives, PESO, CGO Complex, Sth, A Block,
Seminary Hills, Nagpur, Maharashtra * 44OOO 1.
Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 1lOO19.
The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi - 1 10032.

94.
95.

96

97.
98.
99.

100.

101.

ro2.

103.

104.

105.

106.

to7.

108.

l09.

110.

111.

112.

113.

114.
115.

I16.

t17.

118.
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119.

120.

12t.

t22.

t23.

r24.

125.

126.

127.

t28.

r29.

130.

131.

1at-\

1 JJ.

134.

135.

136.

1 4.7

138.

139.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL),
Tata Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-
1i0 009.
Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHWNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.
Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHWNL), Vidy'ttt Sadan, Vidy'ut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PWNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.
Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1"t Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.
Managing Director, Jaipur Vidy,ut Vitran Nigam Limited (JVVNL), Vidy'ut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Bharatpur Electricity Service Limited (JWNL) Vidyrrt
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC lleadquarters, IP Estate, New
Deihi-i 10002.
Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 OOl.
Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2"d Floor, Sector - 17C, Chandigarh - 160017.
Managing Director, Rajasthan State Road Transport Corporation,
Parivahan Marg, Chaumu House, Jaipur, Rajasthan - 302 O01
The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana - 125 722.
The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar - 135 004.
The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.
Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
t24106
Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village - Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.
Sr. Vice President (O&M), Rajpura Thermai Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.
The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.
The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.
Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar,
Uttar Pradesh -201 008.
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140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar,
Haryana - 125 122.

Copy for information and appropriate action to:
1. The Chairman and CEO, Raiiway Board, Raisina Road, Central Secretariat,

New De1hi, Delhi I 1000 1.
2. The Secretary, Department of Personnel and Training (DoPT), Government

of India, Room No. - 112, North Block, New Delhi - 110 001
3. The Director General, Central Public Work Department (CPWD) A-Wing,

Room No. 101 Nirman Bhawan, New Delhi
4. The Additional Chief Secretary, Health Department, Govt. of Haryana
5. The Additional Chief Secretary, Medical Health & Family Welfare

Department, Govt. of Rajasthan
6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh
7 . The Secretary, Health & Family Weifare, Govt. of NCT of Delhi

Copy also to:
. The Secretary, Ministry of Environment, Forest and Climate Change,

Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi
. The Defence Secretary, Ministry of Defence, Government of India, South

Block, New Delhi - 1 10 00 i.
. The Secretary, Ministry of Petroleum and Natural Gas, Government of

India, Shastri Bhawan, New Delhi - I 10 00 1 .

. The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi - 110 001 .

. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

. The Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

7. Tl:e Chairperson and all Members (including Associate Members), CAQM

t'l tl
R.K. Agra

Dir tor (Technical)
(Member Convenor of Sub-Committee on GRAP)
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Cornmissiern for Air Quality Managenrent ir.

National CapitaI Region and
l\djoining Areas

I
A

lel
1j\Otr I

No.120017 127 lGllAP/2o2U CAQM lU66DT I)atcd: 26.11 .2025

ORDER

sub.: Revocation of actions under Stage III (.severe, Air euality) of GRAp
and intensifying actions under Stage-I & II of modified Graded
Response Action Plan l2l.Il.2021l
The Commission for Air Quality Managcmcnt in NCR and adjoining

areas, in pursuance of the IIon'ble Suprcmc court dircct.i<>ns, issuccl ;
modified schedule of GIiAP vidc ir.s ordcr darccl '2t.i 1.2025 for
implementation with immcdial.c effect by all conccrncd (availal>lc on CAeM
website i.e., caqm.nic.in).

2. As of now, Stagc I, II & III of extanl. schcdulc ot'(]RAI, arc ir-r lorcc vidc
orderdated 14.1o.2025, 19.1o.2025 & I I.Ir.2o2s, rcspccrivcly.

3. 'l'he Sub-Committce on GRAP held i1.s mccting l.oday, rcvic'uvr:cl thc air
quality scenario in thc rcgion as wcll as thc Ilvfl)/llTM lorccast and obscrvecl
as under:

T'he AQI of Delhi has been improuirug since last {l days cutcl has been
recorded 327 today. Iturther, the forecast bg IMD/ IIT'M preclicts the Ael to
remain in uerg poor category in coming d.ays.

4. The Sub-Committee, accordingly, dccidcd to revoke its orders dated
11.11.2025, for invoking actions undcr Stage-III ('severe' Air eualityf of
Schedule of GRAI'> (modificd on 21 .) l,.2o2s), u,ith immccliaLc cffcct.

5. Construction & I)emolition project sitcs ctc. r,l,hictr travc trccn issued
specific closure orders on account of violations/ non-complianccs of various
statutory directions, rulcs, guidclincs ctc. undcr no circumst;rnccs shall
resume their operations withr>ul. any spccific orclcr to this cffr:ct from the
Commission.

6. Actions under Stage-I & II shall, however, remain invoked and be
implemented as per the modified GRAP dated 2l.L1 .2o2s (copy
enclosed), monitorcd and rcvicwcd by all thc agcncie-.s c:or-rr:r-rr-rr:cl in thc cntirc
NCR to cnsure that the AQI lcvcls do n<>t slip furthcr ro t["rc "scvcrc/ Scvcrc+
Category". All implcmcnting agcncics shall kccp slrict vigil erncl cspccially
intensify mcasurcs undcr stagc-l & II of thc moclificd GRAI).

qr.rr*.f j {-}

7. While GltnP Stage -llT is bcing rcvokcd, kccpi
season when wcathcr conditions arc not so favorablc
that the AQI levcls do not slip furthcr, thc citizcns a
adhere to the citizcn chartcr undcr GIIAI) Stagc I & II.

ng in vicr,l' thc winter
and in <>rdcr Lo r:nsure
rc rcqucstcd to strictly
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8. The Sub-Committee, shall be keeping a closc watch on thc air quality
scenario and review the situation from time to timc for furttrcr appropriate
decision depending upon the Air Quality in l)elhi and forccast made by
rMD/rrTM.

Encl: Copy of modified GRAP dated 2t.tL.ZO2S

K. Agra
I)i rcctor ('lcchnical)

(Member Convcnor of Sut> Commiltcc on GRAP)

To:

The Chief Secretary, Govcrnment of Uttar l)radcstr, l0l, I,ok Ilharvan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Luckrrow 226 OOl.
The Chief Secretary, Governmcnl. of llajasttran, ()ovcrnmcnI Sccrctariat,
Jaipur, Rajasthan - 302 005.
The Chief Secretary, Government of IIaryana, 4th l,'loor, (livil Sccrctariat,
Sector - 1, Chandigarh.
The Chief Secretary, Government of NCT of Dclhi, 3,,t liloor, I)clhi Sccrctariat,
I. I). Ilstate, Ncw I)eltii - I 10 002.
Additional Chief Secretary/I'}rincipal Sccrctary, I)cpartmcnl- ol' Iinvironmcnt,
Uttar Pradesh.
Additional Chief Secretary, I)epartment of Iinvironmcnl, Room No. 33S, 3.d
Floor, Haryana Ncw Secretariat, Sector 17, Chandigartr.
Additional Chief Secretary / Irrincipal SccrcLary, I)r:parLmcnl. of
Flnvironment, Govcrnment of NC'f r>f I)cltri, Room No. 801, 3,t, Iiloor, I) Wing,
Delhi Secretariat,, l)clhi - I 10002.
Principal Secretary, I)epartmcnl. of llnvironmcnt, Room No. 4'2'24, 2,,d liloor,
Main I3uilding, Government of Rajasthan Sccl.t. .Jaipur.
I'>rincipal Secretary, I)epartment of 'lransporl, (iovcrnmcnt of tJttar I)raclesh,
Room No. 701, Ilapu lJhawan,Ilazral.ganj, Luckno\A/, I.Jttar f)raclcsh
Addl. chief Secretary, Departmcnt o[ Transport, Govl. r>f llajasthan, Room
No. 4102, Main lSuilding, llajasthan Sachivalya, .Iaipur, Irajasthan.
Principal Sccretary, I)epartmcnt of Transport, Govcrnmcnt <>f IIaryana,
Room No. 621,61tt.' Ifloor, Ncw Sccrctarial. llldg. Scctor 17, ohandigarh.
Principal Secrctary cum Commissioncr, I)cpartmcnt of 'f ransport,
Government of NCT of I)clhi 5/9, Undcr I Iill lload. Ludlon' (larsl lc, (livil Lines,
Delhi - 110054.
Principal Secretary, Urban Local llodies, Uttar l)radcsh,20l, Lok Ilhawan,
Lucknow, Uttar Pradesh.
Principal Secretary, Urban Local Ilodics, Rajasthar-r, Iiood lluilding,
Secretariat .Jaipur, llajasthan.
Principal Secrctary, Urban Local Ilodics, IIaryana, 5o6, .rl, Iiloor, Ncw Civil
Secretariat, Sector 17, Chandigarh.
Commissioner of Police, I)elhi, New Policc IIqrs., .laisingh Road, Ncw I)clhi.
Director General of l)olice, Uttar Pradcsh, I)olicc IlcaciquarLcrs, 9th Iiloor,
Tower -2, Gomti Nagar Ilxt., shaheed Path, T,ucknow, Urtar l)radcstr.
Director Gencral of l)olicc, Ra.jasthan, I)olicc Ilcadcp-rarlcrs, I,al Kottti, Tonk
Road, .Iaipur, Rajast.han.

8

9

10

11

t2

13

t4

15.

t6
t7

18.
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19. Director General of Police, Ilaryana, Policc Ilcadquartcrs, Scct<lr-(>, City-
Panchkula, Haryana - 134 1 09.

20. Special Commissioner of Police (Traffic) I)clhi, I)clhi Policc New
Headquarters, Tower-I, 3'd Floor, Jaisingh Iload, New I)clhi.

21. Addl. Director General of Police, (Traffic) Uttar I)radcstr, I)olicc I Icadquarters,
Signature Bldg. Gomati Nagar vistar, Lucknow, lJttar I)radcsh.

22. Addl. Director General of Police (Traffic), Ra.jasthan, Room No. 740, Police

Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasl.han.
23. Inspector General of l)olice (Traffic & Highways), Ilaryana, Scctor-7, Karnal,

Haryana.
24. Chairman, Nat-ional Ilighway Authority of India (NIIAI), (i 5&7, Scctor 10,

Dwarka, New Delhi - 110075.
25. Vice-Chairman, Delhi Developmcnt Authority (l)l)A), Il lllock, lst Floor,

Vikas Sadan, INA, New Delhi - 110023.
26. Chairman, New Delhi Municipal Council (NDMC), Palika Kcndra, Parliament

Street, New Delhi - 1 10001 .

27. Commissioner, Municipal Corporal.ion of l)clhi, Civic CcnLrc, 4tlr lr-11;111, Minto
Road, Delhi - 110002

28. Engineer in chief (E in C-l,ll, III) Municipal Corporation of l)clhi, Civic
Centre, Minto Road, New Delhi I 10002

29. Chief Executive Officer, Delhi Cantonment Iloard, Sadar l)azar Road, Delhi
Cantonment, Delhi 1 1001O.

30. Chairman, Central Pollution Control lloard (CPCI]), I)arivcsh l3hawan, I'last
Arjun Nagar, Delhi - 110032.

31. Chairman, Uttar l)radesh Pollution Control l3oard, T C, I 2 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

32. Chairman, Rajasthan Pollution Control Iloard, 4, .Ihalana Institul.ional Area,
Jhalana Doongari, .Jaipur, Rajasl.han - 302004.

33. Chairman, Ilaryana Pollut.ion Control Iloard, C- I I , Scctor 6, I)anchkula,
Haryana - 134109.

34. Chairman, Delhi Pollution Control Commit.tcc, 6th liloor, C Wing, Delhi
Secretariat, IP Estate, Delhi * 110002.

35. Engineer-in-Chief, Public Work l)epartmenl (PWT)), I)clhi, l2th l"loor, Maso
Building, Indraprastha Estatc, New Delhi-I I0002.

36. Engineer-in-Chief, Public Works I)epartment, IIaryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Ilaryana I)WI) (ll&R), Chandigarh.

37. Engineer-in-Chief, l>ublic Works Departmcnt, Rajasthan, 17O, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasl-han - 3O2OO7.

38. Engineer In Chief, U.P. Public Works I)epartmcnt, Nirman llhavan, 96 M.G.

Marg, Opp. Raj tlhavan, Lucknow-226OO1.
39. CMD, NTPC, NTPC llhawan, SCOI)f,l Complcx, Institutional Arca, Lodhi

Road, New Delhi - 110OO3.
40. Managing Director, DMRC l,td., Metro Ilhawan, l3rigadc I,anc, Ilarakhamba

Road, New Delhi - I 10 001 .

41,. Managing Director & CIIO, DIMTS, Sth F'loor, A Illc>ck, IT I)ark Road, Metro
Vihar, Shastri I)ark, Shahdara, New Deltri, l)clhi I I O05l].

42. Managing Direcl-or, National Capital llcgion 'lransport Corporal.i<ln, Gati
Shakti Bhawan, INA, New Delhi - I 10023.

43. Chairman cum Managing l)irector, NBCC []hawan, Lodhi Rd, Ncw Delhi -

1 10003
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44

45

46

47

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59
60

chairman, Ncw okhla lrrdustrial Development Authority (N6IDA), MainAdministrativc Illdg. Scctor 6), NOII)A, uttar pradesh.
Chairman, Grcatcr Noida Industrial l)cvclopment Authority, plot No. 01,Knowlcdgc l)ark 04, Grr:atcr NOll)A, Gautam lludh Nagar, up_ 20130g.Vice chairman, Ghaziabacl l)evelopment Authority, Vikas path, old BusStand, Chaziabad, Uttar l)radcsh _ 

-ZO 
tOO t.

Chicf llxccutivc officer, Gurugram Metropolitan Development Authority,Metro Stati<>n, I)lot No3, Sector 44, Near IIUDA city centre, Gurugram,l{aryana.
Membr:r Sccrctar-v, cr:ntral I)ollution control lloard (cpcB), parivesh
I'lhawan, East Arjun Nagar, l)clhi - 110032.
Membr:r sccrr:tar-y, Uttar l)radcsh Pollution control rloard, ,r.c-12v, VibhutiKhand, Gomati Nag:rr, l,ucknow, Uttar pradcsh _ 2260lO.
Membt:r Sccrctary, llajasthan Pollution control Board, 4, JhalanaInstitutional Area, .Jhalana I)oongari, Jaipur, I{ajasthan _ 3o2oo4.
Memb<:r Secrctary, Ilaryana pollution -controi 

Board, c_11, sector 6,Panchkula, Ilarvana 134109.
Mr:mb<:r Sccrctary, l)clhi l)ollution control committee, 6)rh F-loor, c wing,Delhi S<:cretariat, I I) listate, I)<:lhi * 110002.
chief llngin<:cr, Urban l,ocal l3odir:s, Flaryana, Directorate of Urban Local
!9dics, Ilays No. 1r-r4, Sector 4, panchk,rt", ri.ryana - r34l12.Chief llnginccr, l)irt:ctorate of Urban Local llodiis, plot No. 1g, Sector-7,Gomati Nagar, Uttar l)radesh.
Chicf llnginccr, l)ircctoratc ol'Urban Local }lodies, 22 God,am, Near Shiv LineF-atak, Jaipur, llajasthan.
l'hc l)<:puty commissioncr, ccntrar Delhi, 14, Daryaganj, New Delhi _i 10002.
Thc l)cputy commissioner, East l)elhi, L M Bund, shastri Nagar, Delhi _110031.
'l'he l)cput-y commissioncr, Ncw l)elhi, 12ll, Jam Nagar Ilouse, SahajahanRoad, Ncu, l)r:lhi I I001 1.
The l)cputSz commissioncr, North Delhi, Alipur, Delhi - 1 10036.'l'he l)eputy commissioner, North East oekri, DC office cclmplex, NandNagari, Oppositc Gagan Cinema, Delhi _ 1 10093.
The l)eput-v commissioncr, North west Delhi, o lo of the DeputyCommissionr:r, Kanjhawala, l)clhi _ 11OOg1.

62. 'l'hc l)cpul_y Commissioner, Shahclra, Nand Nagari, Opposite Gagan Cinema,Delhi 1 10093
'I'he l)cputy commissioncr, south Delhi, M Ii Road, saket, New Delhi
1 10068.
'l'hc l)cptrt-v Commissioncr, South l.last Delhi, Old Gargi College Building,l,ajpat Nagar-lV, Ncu, l)clhi .- i l OO24.
The l)cputy Comrnissi<>ncr, South West l)elhi, Old 'l'erminal ,Iax Building,Kapashcra, N{:w l)clhi- 110037.
1'he Deputy commissioner, west Delhi, plot No. 3, Shivaji palace, Near westMall Gatc, I{aja Gardc:n, Nr:w I)elhi _ i 1 OO27.l'hc I)istrict Magistratc, Mr:crut, office of the District Magistrate,collectcrratc, l)istrict M<:erut, Uttar pradesh - 2sooo2.
The ])istrict Magistratc, Ghaziabad., I)istrict Magistrate office, collectorate,Rajnagar, Ohaziabad, Uttar pradcsh _ 2OlO01.
Thc l)istrict Magistratr:, Shamri, IJara bazar, shamri, Uttar pradesh - 24TT76

61

63

64

65

66,

67.

68.

69.
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70.

7t.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84_

85.

86.

87.

88.

89.

90.

91.

92.

93.

94.
95.

The District Magistrate, Bulandshahr Collecl.oratc, IJulandshahr, Uttar
Pradesh - 20300 1.

The District Magistrate, Muzaffarnaga, Collcct.oratc, (Ncar I)rakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251001 .

The District Magistrate, IIapur, Collectoratc, IIapur, Uttar l)radesh
245tot.
The District Magistrate, l}aghpat, Collcctoral.c, I]agtlpat, Utlar I)radesh -

2506t9.
The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, I)<tcket G,
Sector -27, Noida, Gautam l]udhha Nagar, Uttar l)radesh -201llol.
The Deputy Commissioner, Rohtak, Mini Sccrctariat, I)isl.rict llohtak,
Haryana - l24OOl.
The Deputy Commissioner, Gurugram, F irst liloor, Mirri Sccretariat,
Gururgram
The Deputy Commissioner, Sonepat, Mini Sccrctariat, l)istrict Sonepat,
Haryana - 13 100 1 .

The Deputy Commissioner, Panipat, 1st l,'loor, Mini Sccrcl.ariat, I)istrict
Panipat, Haryana - 132103.
The Deputy Commissioner, Karnal, Mall lload, Karnal, I)istrict Karnal,
Haryana - 132001.
The Deputy Commissioncr, I,'aridabad, Room No.- I I 1 , lst l"loor, Mini
Secretariat, Sec- 12, F'aridabad -121OO4.
The Deputy Commissioner, Ilhiwani, Commissioncrs' Officc, Ilhiwani,
Haryana -127021.
The Deputy Commissioner, Rewari, Mini Sccrcl.ariat, llar.l'al Road, Rajiv
Chowk, Rewari, Ilaryana - l234ol.
The Deputy Commissioner, Mahendragartr I st l.'loor Mini Sccrctariat,
Narnaul, Mahendragarh, I Iaryana.
The Deputy Commissioner, Palwal, Room No-201 , Sccond liloor, Mini
Secretariat, Palwal, I{aryana- I2I lO2.
The Deputy Commissioner, Nuh, Second F loor, Mini Sccrctariat Nuh,
Haryana - l22IO7.
The Deputy Commissioner, Jhajjar, Mini Secrcl.ariat, I)C Officc, Jhajjar,
Haryana - l24lo3.
The Deputy Commissioner, Charkhi I)adri, Mini Sccrctariat, Charkhi I)adri,
I laryana.
The Deputy Commissioncr, .Iind, O lo I)cpuly Commissioncr, Mini
Secretariat, Jind, Haryana -126102.
The District Collector & Magistrate , Collcctoratc, liajcndra Nagar,
Bharatpur, Rajasthan - 321OO 1 .

The District Collector & Magistratc, Mohalla Ladiya, Al\A'ar, Rajasl.han -
301001.
The Commissioner, Meerut Nagar Nigam, Ncar Ghanta (lhar, Kaiscr Ganj
Road, Meerut - 25OOO2.
The Commissioner, Ghaziabad Nagar Nigam, Navyug Markct, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh - 20100I .

The Chairman, Nagar Palika Parishad Shamli Mill lload, Shamli, Uttar
Pradesh - 247776.
The Chairman, Nagar I)alika, lSulandshahr, Uttar l)radcsh.
The Chairman, Nagar Paiika Parishad, SI) Arca, Muzaffarnagar, Uttar
Pradesh - 25lOO2.

5 | PageS

20572



96. 'lhc Chairman, Nagar I'}alika l)arishad, Ilapur, I-othi Gate Nagar, Atarpura
Chopla, Ilapur, Uttar l)rade:sh -245101.

97. l'he chairman, Nagar l')alika Prishad, t3aghpat, Uttar praclesh.
98. chief lJxccutivc officcr, Gautam }iudhha Nagar, Uttar pradesh.
99. The Commissionr:r, Municipal Corporation ttohtak, Ambedkar Chowk, M C

Officc, Opp. llsNl, Offlcc, llohtak, Haryana - l24OOl.
1OO. l'he Commissioncr, Municipal Corporation, Sonepat, Near Railway Station,

Railway lload, Soncpat, I laryana - 131001.
10i. 'l'he Commissioncr, Municipal Corporation Panipat, Tau l)evi Lal Complex,

Railway l{oad, I)anipat, Ilaryana - 132103.
102. 'fhc Cornmissioncr, Municipal Corporation Karnal, Sector-12, (near Mini

Secrctariat), Urban Statc, Karnal, tlaryana - 132001.
103. 'l'he Commissioncr, Municipal Corporation Faridabad, B.K Chowki, New

lndustrial 'l'own, l'aridabad, Ilaryana * 12tOO1.
104. 'l'he Commissioncr, Municipal Corporation Gurugram, C 1,lnfo City, Sector

34, Gurugrarn, Ilaryana 122OOl.
105. 'l'he l)istrict Municipal Commissioner, tlhiwani Municipal Committee, Near

Railway Station, llhiwani, I laryana.
106. 'l'he Additional l)cputy Commissioner, Municipal Council Rewari, Bharawas

Rd, Ncar Agarscn Chowk,llhajan Ka Bagh, Raam l3agh Mahalla Rewari,
Haryana -123401.

107. The I)istrict Mtrnicipal Commissioner, Municipal Council Narnaul, Near
PWI) Ilcst llousr:, Narnaul, Mahcndragarh, Ilaryana.

108. 'fhc l)cputy' Commissioncr, Municipal Council, I)alwal, Second Floor, Mini
Secrctariat, I)alwal, Ilaryana- l2IlO2.

109. The llxecutivc Officcr, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Ilaryana , l22lo7.

110. 'l'he Flxecutivc Officcr, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, llaryana - 124103.

111.'l'hc l)cputy Commissioncr, Municipal Council, Mini Secretariat, District
Charkhi l)adri, I laryana.

112' The l)cput-y Commissioncr, Municipal Council, l)olice Lines, District Jind,
Ilaryana ,126102.

113. Thc Commissioncr, Nagar Nigam l3haratpur, Mathura Gate, Bharatpur,
Rajasthan - 321001.

1t4
115

'lhc C<lmmissioncr, Nagarr l)arishad, Alwar Church lload, Alwar, Itajasthan.
'l'hc Chicl'llxcr:utiv<: Offlccr (C[,]o), plot ltro. 3, Sector 44, Near I{UDA City
Centre Mctro Station, ()urugram, I{aryana * l22OO3.
chief controllcr of lrxplosivcs, l)lrso, cco complex, sth, A IJlock, Seminary
llills, Nagpur, Maharashtra - 440001.
Managing l)ircctor, llslts ltajdhani Power Limited, BSICS Rajdhani power
I.imitr:d, llSI,lS l3hawan, Nctrru l)lace, Ncw l)elhi - 110019.
The Managing l)ircctrlr, Ils},is yamuna power l,imited, Shakti Kiran
Ruilding, Vishwas Nagar, Shahdara, Delhi -110032.
Chief [']xccutivc Olliccr, 'l'ata l)ower Delhi Distribution Limited (TpDDL), Tata
Powcr l)clhi l)istribution Ltd, Iludson l,in{:s, Kingsway Camp, Delhi-110
009.
Managing l)ircctor, Uttar Ilaryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, l)lot No. C-16, Sector-6, Panchkula, Ilaryana.
Managing I)ircctor, I)akshani tlaryana vidyut Vitran Nigam Limited
(DI-IVVNI-), Vidyut Sadan, Vidyut Nagar, Ilisar, IIaryana -125005.

116
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119
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122. Mana.ging Director, Pashchimanchal Vidyut Vitran Nigam Limitcd (l'}WNL),

urja Bhawan, Victoria Park, Mecrut, uttar l)radcsh 25ooo I .

123. Managing Director, Noida I)ower Company Limitcd (NI)CL) Commercial

Complex, lst Avenue, Pocket II, Sector Alpha II, (ircatcr Noida, Uttar
Pradesh.

124. Managing Director, .Jaipur Vidyut Vitran Nigam Limitcd (JWNf'), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005'

l25. Managing l)irectoi, Ilharatpur l.llectricity Scrvicc Limitcd (.JWNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 3O2OO5'

126. Managing Director, tleilii Transport Corporation (f)TC), (iovcrnmcnt of
National Capital Territory of Delhi, DTC I Ieadquartcrs, Il) I'lstatc, Ncw I)elhi-
1 10002.

l2T. Managing Director, U P State Road Transp<trl. Corptlration, Tchri Kothi, MG

Marg, Lucknow, Uttar Pradcsh '226 OOI -

128. Managing Director, Statc Road Transport Corporation of Ilaryana, 30 Ilays

Building, )nd [r'1661, Sector - 17C, Chandigarh - 160017'

129. Managing Director, Rajasthan State Road Transport Corporation, [)arivahan

Marg, Chaumu Flouse, Jaipur, Rajasthan - 302 O0l

130. The Cfri.f Engineer (O&M), Rajiv Gandhi Thcrmal l)ott'cr I)rojccl-, IIaryana
power Generalion Corporation Ltcl.,Tchsil, Khcdar, llarwala, Vidyut Sadan

Vidyut Nagar I{isar, Ilaryana - 125 122'

131. The Chief Bngineer (o&M), l)een Ilandhu chhotu Ram Thcrmal Power

Station, Haryana Power Gcneration Corporation I'td, Villagc l)ansara'

Yamunanagar - 135 0O4.
132. The Chief dngineer (O&M), Panipat Thermal l)owcr Station, Ilaryana Power

Generation Corporat-ion Ltd.,Village Assan, Jind Road, I)anipat, Ilaryana -
132 105.

133. Sr. Vice President (o&M), Jhajjar Power Ll.d., Mahal.ma (iandhi Ttrcrmal
power plant, CLp India I-td, Tehsil- Matanhai, I)ist Jhajjar, Ilaryana -

l24106
134. Plant in charge, Ilarduaganj Thermal Powcr Station, Uttar I)radcsh llajya

Vidyut Utpadan Nigam Limiied, 14, Ashok Marg, Shakti llhavan, Lucknow

135. The Chief Engineei (O&M) Talwandi Sabo l)owcr Lld, Villagc llanawala,

Mansa, Talwandi Sabo Road, Mansa - 151 IlO2'

136. Sr. Vice President (o&M), Rajpura Thermal Powcr l)lant, Nabha I)owcr I-td,

Nalash/Nalas Village, Rajpura, Dist' Patiala, I)unjab'
137. The chief F)nginee.r (o&M), Guru Gobind Singh Thcrmal l)ou'cr St.at'ion,

Funjab State lllectricity lJoard, Ropar, I']unjab'
13g. The Chief Engineer (OikM), Guru ilargobind Singtr Thcrmal I)ou'cr Station,

Punjab Stateblectricity Board Lehra Mohabbat, Ilhatinda, I)unjab'

139. Chief General Manager, National Capital Thcrmal [)owcr Stat.ion (NCTPS)

National Thermal Power Corporation, I)adri, I)ist: (iaul.am lSudhnagar, Uttar

Pradesh -201 0O8.
140. The Chief Engineer (O&M) llajiv Gandhi Thcrmal I)owcr I)rojcct, llaryana

power Generaiion Corporation Ltcl., 'l'chsil, Khcdar, Ilarwala, I Iisar, I Iaryana

- 125 122.

Copy for information and appropriate action to:

1. The Chairman and CI|O, Railway tloard, Raisina Road, CorLral Sccrctariat,

New Delhi, I)elhi 1 10001 .
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2' The Sccrctary, l)cpartmcnt of'Personnel and 'lraining (Dopl.), Governmentof India, Iloom No. r 12, North }llock, New Delhi * 110 ool3' 'l'he l)ircctor Ccncral, Ccntral Public Work l)epartment (CpWD) A-Wing,Room No. l0l Nirman llhawan, New l)elhi4. 'l'hc Additi.nar chicf Sc<:rr:tary, Ilearth Department, Govt. of t{aryana5' Thc Additional (ltricf Sccrctary, Medical llealth & Ii.amily welfareDepartm<:nt, Covt. of llajasthan
6' The Principal sccrctary, Meclical I{ealth & Family welfare, Govt. of UttarPradesh
7. l'hc sccrctar,y, Ilcalttr & Family welfarc, Govt. ol-NC.l of I)elhi

Copy also to:
The Secrrltary, Ministry of llnvironment, Forest and Climate Change,()overnm<:nt of India, Indira paryavaran Bhawan, Jor Bagh, New Derhi'l'he l)cl'cncc Sccrctary, Ministry of l)efence, Government of India, SouthlJlock, N<:w I)clhi - 1 10 001.
The Secrctary, Ministry of })etroleum and Natural Gas, Government of India,Shastri llhawan, Nr:w l)clhi - i 10 001 

v'vtr,.!
The Sccrctary, Ministry of lload 'lransport and tlighways, Government ofIndia, 1'ransport llhawan, Ncw l)elhi _ f tO OOt.'l'he Sccrctar.y, Ministry of'r)<>wcr, Government of India, Rafi Marg, shramShakti l3havan, Ncw l)clhi, I)elhi 110001
The sccrctary, I)cpartmcnt of 'I'elecommunication, Ministry ofcommunication & I'r', Government of India, Sanchar Bhawan, 20 AshokaRoad, Ncw I)<:lhi
The chairpcrson and ail Mr:mbers (including Associatc Mcmbers), cAeM

24\,1\.,r

2

3

4

5

6.

7

K. Agrawal)
Director (Technical)

(Mcmber Convenor of Sub-Committee on GRApj
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COMMISSION FOR AIR QUALITY MANAGEMENT 
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS 

 

GRADED RESPONSE ACTION PLAN (GRAP) 
FOR THE NATIONAL CAPITAL REGION (NCR) 

 

(Revision: 21.11.2025) 
 

1.  The GRAP for the entire NCR has been classified under 4 different stages 
of adverse air quality in Delhi viz. Stage – I ‘Poor’ (AQI 201 – 300), Stage – II ‘Very 
Poor (AQI 301-400), Stage – III ‘Severe’ (AQI 401-450) and Stage – IV ‘Severe +’ 
(AQI >450) respectively.  

 

2.  Based on the dynamic model and weather/ meteorological forecast by 
IMD / IITM on a day-to-day basis, actions under Stages I, II, III and IV of the GRAP 
shall be invoked in advance of the AQI of Delhi reaching to the projected levels 
of that stage, also provided that the higher projected AQI levels are likely to 
sustain for longer period.    

 

3.  Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching 
a particular threshold and under extreme meteorological conditions or due to 
any episodic event the AQI breaches the threshold, that particular stage of the 
GRAP shall be invoked with immediate effect in respect of actions / measures 
that can be invoked immediately. 

 

4.  Restrictive actions undertaken as per previous stages shall be continued, 
in addition to the air pollution stage under which the restrictive actions are 
envisaged to be taken. For example, restrictive actions under the Stage III 
category, whenever invoked, shall be in addition to those under Stage I and II 
respectively and so on and so forth.   

 

5.  The Sub-Committee on GRAP constituted by the Commission shall meet 
frequently to plan for advance action and issue necessary orders for invoking 
various provisions of the GRAP, based on the prevalent air quality and the AQI 
forecast to be provided by IMD from time to time. The Sub-Committee shall also 
review the actions taken by various agencies responsible towards effective 
implementation of the GRAP. 

 

6.  The Chief Secretaries of NCR States and GNCTD shall frequently review 
the actions and implementation of the GRAP especially when the air quality falls 
or is likely to fall in the ‘Severe’ or ‘Severe +’ category (Stage III and beyond).  

  

 7.  The Commission may decide upon any exceptions and additional 
measures to the schedule of the GRAP, under different air pollution categories 
i.e., Stages I to IV, as per the prevalent AQI and weather forecast. 
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Schedule under the GRAP for NCR 

Stage I – ‘Poor’ Air Quality 
(DELHI AQI ranging between 201-300) 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Ensure proper implementation of Directions/ 

Rules/ guidelines on dust mitigation 

measures in Construction and Demolition 

(C&D) activities and sound environmental 

management of C&D waste.  

2. Ensure strict compliance of Direction Nos. 

11-18 dated 11.06.2021 and do not permit 

C&D activities in respect of such projects 

with plot size equal to or more than 500 sqm 

which are not registered on the ‘web portal’ 

of the respective state / GNCTD and / or 

which do not fulfil the other requirements as 

per the above noted statutory directions, for 

remote monitoring of dust mitigation 

measures.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

 
- Construction agencies and plot owners (both 

public & private). 

3. Ensure regular lifting of Municipal Solid 

Waste (MSW), Construction & Demolition 

(C&D) waste, and Hazardous wastes from 

dedicated dump sites and ensure that no 

waste is dumped illegally in open land areas. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies  

- Construction agencies (both public & 

private). 

4. Carry out periodic mechanized sweeping 

and water sprinkling on roads and ensure 

scientific disposal of the dust collected in 

designated sites/landfills. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- Chief Executives of all road owning and 

maintaining agencies. 
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5. Ensure that C&D materials & waste are 

properly stored/ contained, duly covered in 

the premises.  Ensure transportation of C&D 

materials and C&D waste only through 

covered vehicles.  
 

6. Strictly enforce the statutory directions and 

yardsticks for use of anti-smog guns at C&D 

sites, in proportion to the total built-up area 

of the project under construction.  

 
7. Intensify use of anti-smog guns, water 

sprinkling and dust suppression measures in 

road construction / widening / repair projects 

and maintenance activities.  

 
- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 
 

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 
 

- All road owning / maintenance agencies in 

NCR. 

8. Stringently enforce prohibition on open 

burning of bio-mass and municipal solid 

waste. Impose maximum EC upon violations 

in accordance with Hon’ble NGT’s orders 

dated 04.12.2014 and 28.04.2015 in OA 

21/2014.    

9. Strict vigil to ensure that there are no burning 

incidents in the landfill sites / dumpsites.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies.  

10. Deploy traffic police for smooth traffic flow at 

all identified corridors with heavy traffic and 

congestion prone intersections.  

- Commissioner or Head of Traffic Police in 

Delhi and NCR towns. 

11. Strict vigilance and enforcement of PUC 

norms for vehicles. 

12. No tolerance for visible emissions –  

Stop visibly polluting vehicles by impounding 

and / or levying maximum penalty.  

- Commissioner or Head of Transport 

Department of Delhi and NCR States  

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

13. Strictly enforce the Hon’ble Supreme Court 

order on diversion of non- destined truck 

traffic for Delhi, through Eastern and 

Western Peripheral Expressways.  

- Head of Traffic Police of NCT of Delhi and 

NCR towns.  

- DMs /Dy Commissioners of NCT of Delhi / 

NCR towns 

- Municipal Commissioner of Corporations of 

NCT of Delhi and NCR towns.  

26578



 

 

14. Strictly enforce NGT / Hon’ble SC’s order on 

overaged diesel / petrol vehicles and as per 

extant statutes. 

- Commissioner or Head of Transport 

Department of Delhi and NCR States  

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

15. Ensure strict penal/ legal action against 

non-compliant and illegal industrial units.  

16. Stringently enforce all pollution control 

regulations in Industries, brick kilns and 

hot mix plants etc. - strict compliance of the 

prescribed standards of emissions.  

17. Ensure that only approved fuels are used by 

the industries in NCR including in brick kilns 

and hot mix plants and enforce closure in 

case of violations, if any.   

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- District Magistrates / Deputy Commissioners 

of NCT of Delhi / NCR Towns 

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns.  

18. Stringently enforce emission norms in 

thermal power plants and strict actions be 

taken against non-compliance. 

- Plant in- charge of Power Plants located 

within 300 km radius of Delhi.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

 

19. Strictly enforce Hon’ble Courts / Tribunal 

orders regarding ban on firecrackers. 

- Commissioner of Police of Delhi & IG / DIG   

/ SP of NCR towns or Officer In charge of 

Licensing. 

- DMs/ DCs of respective districts in NCR.  

- Chief controller of Explosives, Petroleum and 

Explosive Safety Organizations (PESO). 

20. Ensure regular lifting and proper disposal of 

industrial waste from industrial and                    

non-development areas. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners/ Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies. 

- District Magistrate / Deputy Commissioners in 

NCR.   

 

21. DISCOMs to minimise power supply 

interruptions in NCR.  
- Head of Power distribution companies in NCR.  

22. Ensure that diesel generator sets are not 

used as regular source of power supply. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- DMs/ DCs of respective districts of NCR. 
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23. Strictly enforce the extant ban on coal / 

firewood as fuel in Tandoors in Hotels, 

Restaurants and open eateries. 

24. Ensure hotels, restaurants and open 

eateries use only electricity / gas-based / 

clean fuel - based appliances.  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

25. Information dissemination including 

through social media and bulk SMS etc. 

Mobile Apps to be used to inform people 

about the pollution levels, contact details of 

control room, enable them to report 

polluting activities / sources to the 

concerned authorities and inform them 

about actions that would be taken by 

Government.  

- ACS/ Pr. Secretary/ Secretary, Dept. of 

Environment, GNCTD and NCR States.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

26. Ensure quick actions for redressal of 

complaints on 311 APP, Green Delhi App, 

SAMEER App and other such social media 

platforms to curb polluting activities.  

- Head of Urban Local Bodies in NCR towns. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Construction agencies, land owning agencies, 

Development agencies and all other 

concerned implementing agencies.  

27. Encourage offices to start unified commute 

for employees to reduce traffic on road. 
- State Governments in NCR and GNCTD. 

28. Ensure uninterrupted power supply to 

discourage use of alternate power 

Generating sets/ equipment (DG sets etc.). 

- Additional Chief Secretary / Principal 

Secretary (Power), NCR State 

Governments / GNCTD 

- Head of Power Distribution Companies of 

Delhi and NCR Districts. 

29. Synchronize traffic movements and deploy 

adequate personnel at intersections / traffic 

congestion points for smooth flow of traffic. 

- Commissioner or Officer in charge - Traffic 

Police of Delhi and NCR towns. 

30. Alert in newspapers / TV / radio to advise 

people about air pollution levels and Do’s 

and Don’ts for minimizing polluting activities. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

31. Augment public transport services through 

CNG/ electric buses and metro services by 
- NCR State Governments.  
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inducting additional fleet and increasing the 

frequency of service. Introduce differential 

rates to encourage off – peak travel. 

- Principal Secretary, Department of 

Transport. of NCT of Delhi and NCR State 

Govts.  

- Delhi Transport Corporation (DTC).  

- State Transport Corporation in NCR towns. 

- Delhi Integrated Multi – Model Transit 

System Ltd. (DIMTS).  

- Delhi Metro Rail Corporation (DMRC). 
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 Keep engines of your vehicles properly tuned. 

 Maintain proper tyre pressure in vehicles.  

 Keep PUC certificates of your vehicles up to date.   

 Do not idle your vehicle, also turn off the engine at red lights.  

 Prefer hybrid vehicles or EVs to control vehicular pollution. 

 Do not litter / dispose wastes, garbage in open spaces. 

 Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc. 

 Plant more trees. 

 Celebrate festivals in an eco-friendly manner – avoid firecrackers.  

 Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles. 
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Stage II – ‘Very Poor’ Air Quality  
(DELHI AQI ranging between 301-400)  

 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Carry out mechanical/ vacuum sweeping and 

water sprinkling of the identified roads on a 

daily basis. Enhance the number of shifts   / 

hours of deployment of such machines to 

further intensify mechanised sweeping. 

 

2. Ensure daily water sprinkling along with dust 

suppressants, preferably before peak traffic 

hours, on roads and right of ways especially 

at hotspots, heavy traffic corridors and ensure 

proper disposal of the collected dust in 

designated sites/ landfills. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- Chief Executives of all road owning and 

maintaining agencies. 

- Commissioner of Traffic Police of Delhi & NCR 

towns to identify roads with heavy traffic and 

provide information to respective Municipal 

Commissioners / Head of Municipal Bodies. 

3. Intensify inspections for strict enforcement of 

dust control measures at C&D sites.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 

4. Ensure focussed and targeted action for 

abatement of air pollution in all identified 

hotspots in NCR. Intensify remedial measures 

for the predominant sector(s) contributing to 

adverse air quality in each of such hotspots.  

- State Govts. in NCR and GNCTD. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns.  
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5. Strictly implement the following Schedule for 
regulated operations of DG sets across all 
sectors in the NCR including Industrial, 
Commercial, Residential etc. in accordance 
with Direction No. 76 dated 29.09.2023.  

Capacity Range of 
DG sets 

System to be 
adopted for 
control of 
emissions  

Regulations 
for use  

Power generating sets 
of all capacities 
running on LPG/ 
Natural Gas/ Bio-
gas/Propane/Butane 

None No restrictions 
  

Power generating sets 
up to 800 kW (1000 
kVA) capacity to 
standards as per 
MoEFCC notification 
No. GSR 804 (E) 
dated    03.11.2022 

None No 
restrictions.  
 
 

DG sets to older specifications / standards 

800 kW (1000 kVA)  
and above 
  
 

Any emission 
control 
system/mechanism, 
however subject to 
compliance of the 
prescribed emission 
standards in 
Direction no. 76 

No restrictions 
  
 
 

41 kW (51 kVA)  
to less than  
800 kW (1000 kVA) 

Dual fuel mode  
OR  

Retro-fitted ECDs 
through certified 

agencies 

No restrictions 
 

19 kW (23 kVA)  
to less than  
41 kW (51 kVA)  
 

Dual fuel mode  No restrictions 
 
Note: DG 
Sets not 
working in a 
dual fuel 
mode, only 
owing to non-
availability of 
gas 
infrastructure 
and supply, 
shall be 
permitted only 
for prescribed 
emergency 
services. *  

Portable DG sets 
below 19kW (23 kVA)  

Presently no 
specific means of 
emission control are 
available in this 
category / capacity 
range of DG sets.  

Not to be 
generally 
permitted.  
Permitted only 
for the 
prescribed 
emergency 
services. *  

 

- Chairpersons – CPCB, DPCC, 

SPCBs (NCR). 

 

- Commissioners / Chief Engineers of 

Urban Local Bodies in Delhi and 

NCR towns. 

 
- District Magistrates / Deputy 

Commissioners of NCR States and 

GNCTD.  
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* Emergency services:  

(i) Only for operating elevators / Escalators / travelators  

(ii) Medical Services (Hospital / Nursing Home/ Health 

care facilities). 

(iii) Railway Services / Railway Stations.  

(iv) Metro Rail Corporation & MRTS Services. 

(v) Airports and Inter-State Bus Terminals. 

(vi) Sewage Treatment Plants. 

(vii) Water pumping Stations. 

(viii) Projects related to national security, defence & of 

national importance. 

(ix) Telecommunications and IT/ data services.  

6. Enhance vehicle parking fees to discourage 

private transport. 

- Chief Secretary and Principal Secretary, 

Urban Local Bodies of NCR States and 

GNCTD.  

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns. 

7. Resident Welfare Associations to 

necessarily provide electric heaters to staff 

engaged in security, sanitation, horticulture 

and other miscellaneous services to avoid 

open Bio-Mass/ MSW burning during 

winters. 

- Resident Welfare Associations. 

8. Do not permit inter-state buses from NCR 

states, other than EVs / CNG / BS-VI 

Diesel, to enter Delhi (excluding buses / 

Tempo Travellers operated with All India 

Tourist Permit).  

- Commissioners or head of Transport 

Department in GNCTD/ NCR States  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

9.  

(i) GNCTD and NCR State Governments to 

stagger timings for public offices and 

municipal bodies in the National Capital 

Territory of Delhi and the districts of 

Gurugram, Faridabad, Ghaziabad and 

Gautam Buddh Nagar. 

- NCR State Governments and Central 

Government 
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(ii) State Governments may take a decision 

to stagger timings for public offices and 

municipal bodies in other areas of NCR. 

10. Central Government may take a decision on 

staggering of timings of Central 

Government offices in Delhi – NCR. 

- Central Government 
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  People to use public transport and minimize use of personal vehicles.  

 Use technology, take less congested route even if slightly longer. 

 Regularly replace air filters at recommended intervals in your automobiles.  

 Avoid dust generating construction activities during months of October to January. 

 Avoid open burning of solid waste and bio-mass.  

 

  

33585



 

 

Stage III – ‘Severe’ Air Quality  
(DELHI AQI ranging between 401-450) 

 

Actions 
Agencies responsible / Implementing 

Agencies 

 

1. Construction & Demolition activities: 

 
(i)  Enforce strict restrictions on the following 

categories of dust generating/ air pollution causing 

C&D activities in the entire NCR:  

 Earthwork for excavation and filling including 

boring & drilling works.  

 Piling works. 

 All demolition works.  

 Laying of sewer line, water line, drainage and 

electric cabling etc. by open trench system. 

 Brick / masonry works.  

 Operation of RMC batching plant.  

 Major welding and gas-cutting operations. 

Minor welding activities for MEP works 

(Mechanical, Electrical and Plumbing) to be, 

however, permitted.   

 Painting, polishing and varnishing works etc.  

 Cement, Plaster / other coatings, except for 

minor indoor repairs/maintenance. 

 Cutting / grinding and fixing of tiles, stones and 

other flooring materials, except for minor 

indoor repairs/maintenance.  

 Road construction activities and major repairs.  

 Transfer, loading / unloading of dust 

generating materials like cement, fly-ash, 

bricks, sand, murram, pebbles, crushed stone 

etc. anywhere within / outside the project sites.  

 Movement of vehicles carrying construction 

materials on unpaved roads. 

 Any transportation of demolition waste.  

 

- NCR State Governments and GNCTD 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 
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(ii) All construction related activities, other than 

those listed under 1(i) above, which are 

relatively less polluting / less dust generating shall 

be permitted to be continued in the NCR, subject 

to strict compliance of the C&D Waste 

Management Rules, dust prevention/ control 

norms including compliance with the directions of 

the Commission issued from time to time.  

 

(iii)  All C&D related activities, including those 

under 1(i) above, shall be continued to be 

permitted only for the following categories of 

projects, however subject to strict compliance of 

the C&D Waste Management Rules, dust 

prevention/ control norms including compliance 

with the directions of the Commission issued from 

time to time: 

(a) Projects for Railway services and stations  

(b) Projects for Metro Rail Services and stations  

(c) Airports and Inter State Bus Terminals 

(d) National security/ defence related activities/ 

projects of national importance; 

(e) Hospitals/ health care facilities  

(f) Linear public projects such as highways, 

roads, flyovers, over bridges, power 

transmission/ distribution, pipelines, tele-

communication services etc.  

(g) Sanitation projects like sewage treatment 

plants and water supply projects etc.  

(h) Ancillary activities, specific to and 

supplementing the above project categories.  

2. Close down operations of stone crushers in 

the entire NCR. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR) 

- Commissioner of Police - Delhi and DG of 

Police of NCR States  

- District Magistrates / Deputy Commissioners 

of respective districts in Delhi and NCR States.  
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3. Close down all mining and associated 

activities in the entire NCR. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR).  

- District Magistrates / Deputy Commissioners 

of respective districts in NCR.  

- Commissioner of Police - Delhi and IG / DIG / 

SP of NCR towns.  

4. NCR State Govts. / GNCTD to impose strict 

restrictions on plying of BS III petrol and BS 

IV diesel LMVs (4 wheelers) in Delhi and in 

the districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Budh Nagar.  

Note: Persons with Disabilities shall be permitted 

to ply BS – III Petrol / BS – IV Diesel LMVs, 

provided that these are specifically adopted for 

them and are run only for their personal use. 

 

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

5. GNCTD to impose strict restrictions on 

plying of Delhi - registered Diesel operated 

Medium Goods Vehicles (MGVs) to BS-IV 

standards or below, in Delhi, except those 

vehicles carrying essential commodities / 

providing essential services.     

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

6. GNCTD to not permit BS-IV and below 

diesel operated LCVs (goods carriers), 

registered outside Delhi, to enter Delhi, 

except those carrying essential 

commodities / providing essential services.  

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local 

Bodies in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

7.  

(i) State Govts. in the NCR and the GNCTD 

to mandatorily conduct classes in schools 

for children up to class V in a “Hybrid” 

mode i.e., both in physical and online 

mode (wherever online mode is feasible) 

in the territorial jurisdiction of the NCT of 

Delhi and in the districts of Gurugram, 

- State Governments of NCR & GNCTD. 
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Faridabad, Ghaziabad and Gautam 

Buddh Nagar. 

 

(ii) The   NCR State Governments may also 

consider conducting classes for students 

up to Class V in a “Hybrid” mode as above 

in other areas in NCR. 

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

 
8. NCR State Governments / GNCTD to take a 

decision on allowing public, municipal and 

private offices to work on 50% strength and 

the rest to work from home. 

- State Governments of NCR & GNCTD. 

 
9. Central Government may take appropriate 

decision on permitting work from home for 

employees in central government offices. 

- Central Government (DoPT). 
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 Walk or use cycles for small distances. 

 Choose a cleaner commute. Share a ride to work or use public transport. 

 People, whose positions allow working from home, may work from home. 

 Do not use coal and wood for heating purpose. 

 Individual house owners may also provide electric heaters to security / other 

staff employed by them to avoid open burning of bio-mass / wood / MSW.  

 Combine errands and reduce trips.  
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Stage IV – ‘Severe +’ Air Quality  
(DELHI AQI > 450) 

 

Actions Agencies responsible / Implementing Agencies 

1. Stop entry of truck traffic into Delhi (except for 

trucks carrying essential commodities/ 

providing essential services.  

All LNG/ CNG / Electric/ BS-VI Diesel trucks) 

shall however be permitted to enter Delhi.   

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local Bodies 

in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 
 
 

 

2. Enforce strict ban on plying of Delhi - 

registered diesel operated BS-IV and below 

Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential 

commodities / providing essential services.    

 

- State Governments of NCR & GNCTD 

- Transport Commissioners, GNCTD/ NCR 

States. 

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

 

3. Ban C&D activities, as in the GRAP Stage- III, 

also for linear public projects such as 

highways, roads, flyovers, overbridges, 

power transmission, pipelines, tele-

communication etc.  

- Chairpersons – CPCB, DPCC, SPCBs  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi - NCR towns. 

- Nodal officers of road owning agencies (dust 

control and management cells). 

4.  

(i) State Govts. in the NCR and the GNCTD to 

mandatorily conduct classes in schools for 

children even for higher classes i.e. from 

class VI to IX and XI in a “Hybrid” mode i.e., 

both in physical and online mode (wherever 

online mode is feasible) in the territorial 

jurisdiction of the NCT of Delhi and in the 

districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Buddh Nagar. 

  

- State Governments of NCR & GNCTD.  
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(ii) The   NCR State Governments may also

consider conducting classes for students as

above in a “Hybrid” mode in other areas in

NCR.

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

5. State Governments may consider additional

emergency measures like closure of colleges/

educational institutions and closure of

non-emergency commercial activities,

permitting running of vehicles on odd-even

basis of registration numbers etc.

- State Governments of NCR & GNCTD.
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 Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other

chronic diseases to avoid outdoor activities and stay indoors, as much as possible. If

required to move outdoors, they are advised to wear mask.

******** 
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CHALLAN
(अलौह खनन तथा धातु कर्म उद्योग, उ0प्र0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money

[To be submitted through Net-Payment]
Challan No.: AKV250032037 Challan Date:11/12/2025

Assessment Year:2025-2026 Tax Period: ANNUAL

Name of the Bank:
Unique Id:
Depositor Name: Bani Singh

Depositor Address:

Head Description Serial No. Amount (in Rs.)
085300102010000खनिज रियायत शुल्क किराया और स्वत्व शुल्क 1 50000.00

Totals of the above heads -- 50000.00

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON  HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositor Remarks->GRAP Penalty Pachayra Khand-02)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAFZULJA9,  Scroll Date:-11/12/2025
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IN THE MATTER OF: -
BITTU 

STATE OF U.P AND ORS. 

(SAURABH RAJPAL) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRICIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 724 OF 2023 

Enroll. No. D/928/2014 
Advocate for the Res 

KNOW ALL to whom these presents shall come that I, Bani Singh, Authorized Representative of the 
Respondent No.8 herein above, do hereby appoint Mr. Saurabh Rajpal hereinafter called the 
Advocate to be mylour Advocate's in the above noted case and authorize him: 

D-206 2d floor, Lajpat Nagar I, 
New Delhi - 110024 

Mob. 9971792885 
Email - advocatesaurabhraipal@gmail.com 

VAKALATNAMA 

To file and take back documents. 

VERSUS 
APPLICANT 

To act, appear and plead in the above noted case in this court in any other court in which the same 
may be tried or heard and in the appellate courts. 

To take out execution proceedings. 

...RESPONDENTS 

To sign, file, verify and present pleading, applications, appeals, cross-objections or petitions for 
execution, review, revision, withdrawal, compromise, or other petition, replies, objections afidavits 
or other documents aS may be deemed necessary or proper for the prosecution of the said case in all 
its stages. 

To withdraw or compromise the said case or submit to arbitration any differences or disputes that 
may arise touching or in ary manner relating to the said case. 

To deposit, draw and receive money, cheques and grant receipts therefor and to do all other acts and 
things which may be necessary to be done for the progress and in the course of the prosecution of the 
said case. 
To appoint and instruct any other Legal Practitioner authorizing him to exercise the powers and 
authorities hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power ofattomey on my/our behalf. 

ADVOCATE 

And we the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his 
substitute in the matter my/our own acts as if done by mehus to all intents and purposes. 
And Iwe undertake that I/we or my/our authorized agent would appear in the court on all hearings 
and will inform the Advocate for appearance when the case is called. 
And Lwe the undersigned do hereby agree not to hold the Advocate or his substitute responsible for 
the result of the said case in consequence of his absence from the court when the said case is called 
up for hearing, or for any negligence of the said Advocate or his substitute. 
And L/we th¹ undersigned do hereby agree that in the event of the whole or any part of the fee agreed 
by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. If any costs are allowed for an adjournment, 
the Advocate would be entitled to the same. 
IN WITNESS WHERE OF Vwe do hereunto set mylour hand to these presents of which have been 
understood by me/us this ......y of December 2025 

(CLIENT) 
Pregriator 
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Vinay Kr Singh Arpit BamalSaurabh Rajpal
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